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A Faas www.govtpressmp.nic.in 

af saa ate feat ot wnat 2.     
  

  

  

HAG 237] sige, area, feta 17 ae 2018-G% 27, WH 1940 

afar ae frat 

Hara, acay waa, sore 

sina, fate 17 ater 2018 

®. Wh-al-1-01-2018-2-aa-(29).— Heaven Veit fone fran, 1995 & fran 3-@ & sap (12) ERI ed 

whet at var Fo oma ge, an ge fem at afireeen wie at-1-52-2010-2-ai4 (3) fete 28 wad, 2011 

afatiod I Be, THT AER, waegrT, Ve ate a farrier den Seer was a fers feet fatratot & Fraie gen sare 

at sata & fee afta argafta ate es 2,50,000/- Puifta wait z. 

ag afrepen fete 1 ata, 2018 8 wad wast set. 

  

  

Heyer WaT aa Ss aN sreMFa, 

atfafa apart frat, stata. 

dra, fea 17 atte 2018 

®. @-1-01-2018-2-a14-(29).— ta & faust he apse 348 H WIS (3) F aqua #, ga fasm at 

afirgaat seni wt-1-01-2018-2-aha-(29), feats 17 atta, 2018 aT otis arqare Tear & afta a Wes 

wanfra fear srt &. 

Fee A UST A S aM STAMTAT, 
atefa are frorét, stare. 

Bhopal, the 17th April 2018 

No. F-B-1-01-2018-2-V-(29).—In exercise of the powers conferred by sub-rule (12) of rule 3-B of the 

Madhya Pradesh Country Spirit Rules, 1995 and in supersession of this department’s Notification No. B-1-52- 

2010-2-Five (3) dated 28th January, 2011 issued in this behalf, the State Government, hereby, prescribes the 

annual Licence fees of Rs. 2,50,000/- for the licence to construct and run a manufactory for manufacturing: and 

bottling of country liquor. 

2. This notification shall be deemed to have come into force from Ist April, 2018. 

By order and in the name of the Governor of Madhya Pradesh, 

ADITI KUMAR TRIPATHI, Dy. Secy. 
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Priam, wreata ae sen ear ah, Nemae BRT ener este Boers, ore S Yea Ter WerI—2018.


